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8hri Ansar Harvani: Question
Mo. 45 may be taken up along with 
Question No. 14.

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
That might be answered separately.

Mr. Speaker: Question No. 14 only 
may be answered now.
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Shri T. B. Vittal Rao: The answer 

may be read out in English.
Mr. Speaker: Yes.
Shri Satish Chandra: (a) Trade

Agreement ib only one of the means to 
facilitate foreign trade which is influ­
enced by a number of factors. How­
ever, trade between India and Poland 
during the first year (1956-57) of the 
current Trade Agreeent increased ten 
times m the case of imports and four 
times in the case of exports over that 
of the previous year.

(b) Exports of iron ore are not 
necessarily tied up with imports of any 
specified goods.
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fa  fâ T cTT̂  ?W VI spfent spt ^  WX 

t  I

Shri Khadilkar: May I know in 
these items if there is sugar plant 
machinery and if so, whether some 
machinery has been imported under 
the terms of the agreement?

The Minister of Industry (Shri 
Manubhai Shah): Sugar plants are 
not included in this bilateral agree- 
ment.

Shri Ansar Harvanl: Is it not a tact 
that the State Trading Corporation 
received a huge amount of trade en­
quiries from Poland and only a frac­
tion was satisfied?

The Minister of Commerce (Shri 
Kannngo): That is Question No. 45.

Shri T. K. Chaudhuri; May I know 
what are the imported items in which 
increase has been registered?

8hri Satish Chandra: There has 
been substantial increase in the im­
ports of iron and steel and machinery.

Xndo-Pakfotan Agreement on Movable 
Property

•15. Shri D. C. Sharma: Will the
Minister o f Rehabilitation and Mino­
rity Affairs be pleased to refer to the 
**Ply Riven to Starred Question No. 
897 on the 2nd December, 1957 and

state further progress, if any, made in 
the implementation of the Indo»Palds~ 
tan Agreement on movable property?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): Bank Drafts for Rs. 5*22 
lacs and some lists of movable pro­
perty were received from Pakistan in 
January, 1958.

A further exchange of fire-arms will 
be h eld on February 24, 1958. Ex­
change of further lists of Post Office 
Savings Bank Accounts and Postal 
Certificates will start on the 1st March, 
1958. Supplementary lists of movable 
property, bank drafts for sale-proceeds 
and further lists of court deposits and 
lockers and safe deposits will be ex­
changed on March 25/26, 1958. The 
transfer of lockers and safe deposits 
would follow soon thereafter.

Shri D. C. Sharma: May I know on 
how many items there has been agree­
ment so far as movable property is 
concerned and on how many items 
there has been no agreement so far 
and the Minister is making efforts to 
bring about agreement?

Shri Mehr Chand Khanna: There
has been agreement practically on al­
most all items. The difficulty has been 
about implementation and we are try­
ing to expedite matters.

Shri D. C. Sharma: May I know 
what efforts have been made to streng­
then the machinery for implementa­
tion both in Pakistan and India?

Shri Mehr Chand Khanna: When I 
visited Karachi about two yean ago 
with a view to see that the agreement 
is properly implemented, an Imple­
mentation Committee was set up bet­
ween India and Pakistan. The meet­
ings of this Committee are not held 
regularly. We want them to be held 
frequently, but sometimes we do not 
find the same responsive co-operation 
from the other side.

Shri Apt Singh Sarhadi: May I
know whether the agreement also 
covers those who hftve vacated the so- 
called Azad Kashmir territory?




